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INTRODUCTION

I, the Chairman of the Committee on Papers laid on the Table,
having been authorised by the Committee to present the Report on
their behalf, present this their First Report.

2. On examination of certain papers laid on the Table of Lok
Sabha during the Eighth, Tenth, Eleventh, Thirteenth and Four-
teenth Sessions (Seventh Lok Sabha), the Committee have come
to certain conclusions in regard to delay in laying(i) Annual Report
and Audited Accounts of the Central Council for Research in Aur-
veda and Siddha; (ii) Anrnual Reports of Tea Trading Corporation
of India Limited, Calcutta; (iii) Annual Reports of the Karnataka
Dairy Development Corporation Limited, Bangalore; (iv) Twenty-
First Report by the Deputy Commissioner for Lipguistic Minorities
in India for the period July, 1980 to June, 1981; (v) Annual Report
and Audited Accounts of the Indian Road Construction Corporation
Limited; and (vi) Annual Report and Audited Accounts of the Cen-
tral Revenues Sports Board for the years 1979-80 and 1980-81. The
conclusions of the Committee are embodied in the Report.

3. On 13 September, 1984, the Committee took evidence of the
rcpresentatives of the Ministry of Health and Family Welfare on
the question of delay in laying the Annual Report and Audited Ac-
counts of the Central Council for Research in Ayurveda and Sid-
dha. On 19 October, 1984, the Cemmittee took evidence of the
representatives of the Ministry of Commerce on the question of de-
lay in laying the Annual Reports of the Tea Trading Corporation
of India Limited. On 12 September, 1984, the Committee took evi-
dence of the representatives of the Ministry of Agriculture on the
question of delay in laying Annual Reports of the Karnataka Dairy
Development Corporation Limited, Bangalore. On 13 September,
1984, the Committee took evidence of the representatives of the
Ministry of Home Affairs on the question of delay in laying their
Twenty-First Report by the Deputy Commissioner for Linguistic
Minorities in India.

4. The Committee wish to expiess their thanks to the Officers of
the Ministries of Health & Mamily Welfare, Commerce, Agricul-
ture and Home Affairs for furnishing the information desired by
the Committee.

v)



rvi)
5. The Committee considered and adopted this Report at their
sitting held on 8 August, 1985,

6. A statement showing summary of recommendations/observa-
tions made by the Committee is appended to the Report (Appendix).

Negw Dmm; M. V. CHANDRASHEKARA MURTHY,
8 August, 1885 Chairman,
17 Sravana 1807 (Saka) Committee on Papers laid on the Table.



CHAPTER 1

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED
ACCOUNTS OF THE CENTRAL COUNCIL FOR RESEARCH IN
AYURVEDA AND SIDDHA FROM 1979-80 to 1981-82

The Annual Report and Audited Accounts of the Central Coun-
cil for Research in Ayurveda and Siddha for the year 1979-80 were
laid on the Table of Lok Sabha on 29 April. 1982, alongwith a state-
ment explaining the reasons for delay. In terms of the recommen-
dation of the Committee on Papers laid on the Table, made in
paragraph 35 of their First Report (Fifth Lok Sabha) these papers
were required to be laid on the Table within 9 months of the close
of the year, i.e., by 31-12-1980. ‘The period of delay iiyblved in
laying the Annual Report for 1979-80. thus. came to 16 mdiths

1.2. In the Statement laid on the Table on 29 1983, the
reasons for delay in laying the Annual Report for 197980 hud been
explained as under:—

“The Central Council for Research in Ayurveda and Siddha
is an autonomous organisation registered under the Socle-
ties Registration Act, 1860 and is fully financed by the

) Ministry of Heslth and Family Welfare. The Annust
* Report for the year 1979-80 and the audited statement of
Accounts for the same year was approved on broad lines
by the Governing Body at its meeting hald on the 19th
December. 1981. However, as resolved by the Governing
Body, the Annual Report was subsequently recast by a
Committee. Copies of the reports in English were re-
ceived from the Council in Jenuary, 1982. Hindi coples
have been received now.”

1.3. The Central Council for Research in Ayurveda, and Siddha
was established on 10 July, 1979. On being asked in May, 1982 as
to when the recommendation of the Committee on Papers laid on
the Table regarding laying of Annual Reports and Audited ac-
counts of the Council was conveyed to the Council, the Ministry of
Health and Family Welfare informed that a decision in the matter
was taken by the Ministry and communicated to the Coundcil on 15
December, 1880 and the Annual Repory and Audited Accounts of
the Council for the year 1979-80 were laid on the Table of Lok
Sabha for the first time on 22 April, 1982
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1.4 In reply to another query about the steps taken to elimin-
ate the delay in future, the Ministry informed that efforts were
being made to reduce the time gaken for translation and printing of
the Annual Reports both in English and Hindi.

1.5. As regards the reasons for taking 6 months (from 27 Aug-
ust, 1980 to 27 February, 1981) for commencing the audit work on
the accounts of the Council for 1979-80 and the action taken by the

Ministry to ensure timely auditing of accounts, the Ministry stated
as under:.—

“The accounts of the Council for the period from 10-1-79 to
31-3-80 were forwarded to the Director of Accounts, Cen-
tral Revenue on 27-8-80 with a request to send their audit
party in the first week of September. But, they sent their

audit party only on 27-2-81 which completed their work
on 20-4-81.

The matter regarding timely auditing of accounts is pursued
with the Council which is an autonomous organisation.
The Council is instructed to adhere strictly to the time
schedule laid down in this regard. The Council in turn
instructs all their subordinate institutions to make avail-
able the requisite material within the stipulated time.”

1.6. On being asked about the time normally taken for the
Council to approve the Annual Report and Audited Accounts at
its Annual General Meeting, after the drafts thereof had been con-
.sidered by its Governing Body, the Ministry explained the position
ag under:

“The accounts of the Council for the previously financial year
are normally finalised and kept ready for audit within
8 to 4 months of the close of the financial year. The
Director of Accounts, Central Revenues schedule their
audit inspection according to their programme. Nor-
mally it is done during Decergber-January. As regards
the annual report, the draft reports are made ready after
getting sectional reports from all the subordinate In-
stitutes/Centres soon after closing of the financial year
within 2 months of the close of the financial year. There-
after the draft reports are consolidated an® submitted
to the concernec: fScientific Advisory Committee and
after their vetting, final draft report is made ready to be
presented to the Governing Body of the Council. This
would approximately take 4 months time if meetings of
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these bodies could be arranged during the period. If the
D.ACR. audit report is also available by then. such re-
ports along with the statement of accounts are also an-
nexed to the draft annual report and approved by the
Governing Body. The Council has been advised to speed
up the time schedules so that the Annual Reports and
Audited Statement of accounts are presented to Parlia-
ment well in time.”

1.7. Indicating the reasons for not laying the ‘Review’ of Gov-
ernment along with the Annual Report and Audited Accounts of
the Council for 1979-80, the Ministry stated that the Annual Report
was finalised by the Governing Body of which the Minister of
Health and Family Welfare was the President. Similarly the Audi-
ted Accounts were finally certified by the Director of Accounts,
Central Revenues.

18. The Annual Report and Audited Accounts of the Central
Council for Research in Ayurveda and Siddha for the year 1980-81
were laid on the Table of Lok Sabha on 8 March, 1984, along with
a statement explain’ng the reasons for delay. The period of delay
involved in laying the Annual Report and Audited Accounts for
1980-81 came to 26 months. In the statement, the reusons for delay
had been explained as under:—

“The Annual Report together with Audited Statement of
Accounts for the year 1980-81 was to be adopted by the
Governing Body of the Council. The draft Annual Re-
port together with the Audited Statement of Acepunts
for the year 1980-81 whs placed before the Governing
Body at its meeting held on 19-12-81. The Governing
Body constituted a Sub-Committee to recast and finalise
the Annual Report for the year 1980-81 on behalf of the
Governing Body. The Sub-Committee finalised the An-
nual Report for the year 1980-81 and the same was circu-
lated to the members of the Governing Body on. the
3rd March, 1983. The Annual Report and Audited
Statement of Accounts for the year 1980-81 have been ap-
proved by the Governing Body.

The Annual Report alongwith Audited Statement of Ac-
counts for the year 1980-81 (Hindj and English versions)
was since under print and printed qgpies have been re-
ceived only in January, 1984."”

1.9 The Annual Report and Audited Accounts of the Council
for the year 1981-82 were laid on the Table of ok Sabha on 29
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March, 1984 together with a statement explaining the reasons for
delay. The period of delay involved was 15 months. In the state-
ment, the reasons for delay had been explained as under:

“The consolidation of the accounts and expenditure statement
and balance sheet are prepared at Headquarters office.
Due to non-availability of experienced accounts staff at
the decentralised Institutes/Centres there was delay in
getting accounts completed in all respects in time and
as such there was some delay in consolidation of ac-
counts of the Council at the Headquarters office.

Since the Annual Reports of the Council are highly technical
in nature, there was delay in translation into Hindi. The
Council had prepared the statement of accounts in res-
pect of the year 1981-82 and sent to the Director of
Audit, New Delhi for audit on 1-7-1982. Audit was
conflucted by the Director of Audit from 27-7-82 to
1849-1982. Audited Accounts were received from. the
Director of Audit on 9-12-1982.

Annual Report together with Audited Statement of ac-
counts for the year 1981-82 were to be adopted by tiwe-
Governing Body of the Council. Annual Report and Audi-
ted statement of accounts for the year 1981-82 were cir-
culated to the members of the Governing Body on 3-3-1983.
These documents have thus been approved by the
Governing Bddy by circulation. The Annual Report and
Audited statement of accounts for the year 1981-82 (Hindi
and English version) were since under print and print-
ed copies of these documents have been received only
on 29-2-1984.

This Ministry had requested the Lok Sabha Secretariat on
17 February, 1984 to move the Committee on Papers laid
to kindly grant extension of time for laying the Annual

Repagt and Audited statement of accounts for the year
108143 upto 81 Mafch, 1984”

110. As degided Hy the Committee on 13 July, 1984, the repres-
entatives of the Ministry of Health and Family Welfare appeared
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befure the Committee on 13 September, 1984 and tendered oral
evidence on the subject.

1.11. During evidence when asked to explain the circumstances
which led to delay in laying the Annual Reports and Audited Ac-
counts on the Table of the House. the Additional Secretary, Min-
istry of Health and Family Welfare admitted that it was true that
the Ministry did not observe the time schedule prescribed for plac-
ing the required documents before Parliament. He explained that
the delay was partly due to administrative problems and partly due
to streamlining the procedure for submitting the Reports in time.

1.12. On being asked to state the time lag between the meetings
of the previous governing body and the re-constituted governing
body and when the Annual Report and Audited Aecounts of the
Council for the year 1982-83 was expected to be considered by the
re-constituted Governing body of the Council and placed before
Parliament, the witness stated that there was a time lag of slight-
ly less than 3 years and the Annual Report and Audited Accounts
for the year 1982-83 had been considered by the re-constituted
governing body of the Council on 21 July, 1984 and was being sent
for printing. It would, therefore, be possible for the Ministry to
place the same before Parliament by 30 November. 1984.

1.13. Regarding the steps taken to avoid delay in re-constituting
the Governing Body with a view to ensure timely laying of An-
nual Reports and Audited Accounts, the witness informed the Com-
mittee that an internal review system had been introduced in the
Ministry so that a quarterly review could be made at the Secre-
tary’s level and progress submitted to the Minister about the An-
nual Reports and Audited Accounts of all the autonomous organis-
ations. The witness, however, assured that there would not be
much delay in laying the Annual Report and Audited Accounts for
1982-83 and those would be placed before Parliament within the
extended period i.e. by 30 November, 1984.

114. The Committee feel distressed to note that the Annual
Reports and Audited Accounts of the Central Council for Research
in Ayurveda and Siddha for the years from 1979-80, 1980-81 and
1981-82 were not laid on the Table of Lok Sabha within the time
Mmit prescribed by the Committee in their First Report (Fifth
Lok Sabha). The delay of more than ome year in each case Is ob-
vieusly inordinate. The Annual Report and Audited Accounts for
the year 1982-83 which ought to have been aid before 31 Decem-
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ber, 1983 are yet to be laid. While the Council was established in
July, 1979, the Administrative Ministry of Health and Family Wel-
fare took about six months merely to inform the Council about the
requirement of their Annual Report and Audited Accounts to be
laid on the Table of Lok Sabha.

1.15. From the information furnished to the Committee, it is
apparent that the delay in laying the said documents is owing to
long time taken at various stages, namely, receipt of information
from different agencies, preparation of Report and Accounts, ap-
proval by the Governing Body, audit, Hindi translation, and finally
printing. The Committee suggest that the Ministry should im-
press upon the Council to take suitable steps to identify the stages
where an unusually long time is taken and fix 3 time schedule keep-
ing in view the target date for their laying. The Committee need
hardly add that the very purpose of laying these documents is fore-
feited if this is not done in time. The Committee hope that such
delay would not recur in future.

1.16. The Committee find that the ‘Review’ by the Government
on the working of the Council was not laid on the Table along with
Annual Report and Audited Accounts for the year 1979-80. The
Committee do not accept the stand taken by the Ministry that the
laying of Review was not necessary as the Minister of Health and
Famlily Welfare happens to be the ex-officio President of the Gov-
erning Body of the Councll and would reiterate their earlier re-
commendations that a Review by the Government should invaria-
bly be laid even when the Government have no comments on the
Report and the Accounts.



CHAPTER I

DELAY IN LAYING ANNUAL REPORTS OF THE TRADING
CORPORATION OF INDIA LIMITED, CALCUTTA

The Annual Report of the Tea Trading Corporation of India Limi-
ted, Calcutta for 1979-80 was laid on the Table of Lok Sabha on 8
October, 1982 alongwith ‘Review’ and a statement of reasons for delay.
The statement of reasons for delay read as follows:

“Ministry of Law, Justice and Company Affairs appointed statutory
auditors in September, 1980 for the Annual accounts of
1979-80. It was found that the address of the auditors had
been wrongly furnished. The attention of the Ministry of
Law was drawn to this wrong address. An amended letter
was received from them in November, 1980. The auditors

started work in January, 1881 and gave their report in
July, 1981. Annual-accounts were forwarded to the
Director, Commercial Audit who cleared the same in
October, 1981. The Annual General Meeting was held
thereafter. All this resulted in delay in laying the report
before both the House of Parliament.”

2.2 Since the above reasong did not explain the position in detail, the
factors which contributed towards delay in laying of the Report, the Minisiry
of Commerce were asked to furnish stagewise progress of finalising
and auditing of the accounts etc. for the year 1979-80. In reply the
Ministry explained the position as under:

“The Company Law Board was approached on 17-9-1980 to
appoint Statutory Auditors. The Accounts of the Corpo-
ration for 1979-80 were ready on 25-,11-1960 for audit. The
accounts were forwarded to C&A.G. on 10-7-1981 for com-
ments. The comments on CkA.G. were received on
17-10-1981. The Annual Report with Audited Accounts for
1979-80 were sent on 13-1-1982 for printing. The printed
ccpies of the Annual Report were received in the Co!
ration on 3-3-1962 and these were received in the Minis
on 23-3-1982 for laying on the Table of the House.”

2.3 The Annual Report of the Tea Trading Corporation of Indi
Limited, Calcutta for the year 1980-81 wag laid on the Table of Lok Sabh
on 22 December, 1983 along with ‘Review’ and a statement of reason
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for delay. In the statement of reasons for delay the Ministry explained
the datewise position of the Annual Report and Accounts for 1980-81 as
well as the position of the Annual Reports and Accounts for 1981-82
and 1982-83. The statement read as follows:

“I. In respect of the delay in submitting the Annual Report

and Accounts for the year 1980-81 of the Tea Trading

Corporation of India Limited, the following dates are sub-
mitted for information:—

) The Company L-.w Bo:rd zppointcd the St-tutory Auditors. 4-2-1982
b) The Accounts of the Corporation for 1980-81 were rec dy for Audic . 1-3-1982
c) The Accoumts were forwarded to the Comptroller snd Auditor Gener:1 for
comments. . . . . . . . . . . 6-1-1983
d) C & A.G.’scomments were received by the Corporation. . 8-4-1983

¢) The Annu | Report with audited accounts for 1980-81 were sent for prin-
ting. . . . . . . . . . . . . 20-4-198g
f) The copics were received for laying on the Table of the House. 2-g-1983

II (a) The present position of the Annual Report and Accounts
of the Tea Trading Corporation of India for 1981-82 is that
the auditing of the accounts by the Statutory Auditors was
completed and the Accounts were approved by the Board
of Directors of TTCI Ltd. on 8th September, 1983. The
Accounts were forwarded to the Director of Commercial
Audit, Calcutta on 12-9-1983. As soon as these are received
back, arrangements will be made to submit them for laying
on the Table of the House,

(b) The position in respect of the Accounts for the year 1982-83
is that the Accounts have been prepared and the Statutory
Audit is presently under way.

M. The Ministry Has placed special emphasis on the need for
Tea Trading Corporation of India to ensure timely laying
of the Annual Reports and Accounts of the Corporation
in future.” -

2.4 The Annual Report of the Tea Trading Corporation of India
Limted. Cakutta for the year 1981-82 was laid on the Table of Lok Sabha
on 4 May. 1984 with ‘Review’ a statement of reasons for delay. In

the statement of reasons for ciclay, the Ministry explained the position
as under:

“In respect of delay in submitting the Annual Report and Accounts
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for the year 1981-82, of the Tea Trading Corporation of
India Ltd., following dates are submitted for information:

1. Date on which accounts were ready for audit. . 6.7-182
2- Date on which stitutory Auditors were appointcd. . . . .. 28-6-1982
3. Dateon wluch accouuts were anducd by Smumry Auduor (complcttd

audit) . . 8-9-1983
4 ‘)ate on which : ccounts were : pprovod by the Board of Dmcton of TTQI

Lud. . .. B8-g-1983
5. Daite on which zccounts werc torwardcd o dze Duuto: of Commercial

Audit, Calcutta . . . 12-9-1983
6. Date on which the ‘ccounts were dmcd by the Dmcwr of Commercisl

Audit, Calcute. . . . . 23-12-1983

7. Date on which the Annue]l Accounts were sent to printers for printing  26-13-1983
8. Dute or which the AGM in respect of the said year wes held. . S a1.1-198¢
9. Copics (English Version) were received for laying oa the Table of the House 6-2-1984

10. Copies (Hindi vemon) were 1eccived for luymg on the Table of the
House. . . . . . 27-3-198¢

The M'nistry has placed special emphasis on the need for TTCI to
ensure timely submission of Annual Report and Accounts of the Corpora~
tion in future ™

2.5 At their sitting held on 13 July, ' 1984, the Committee on Papers
laid on thc Table considered the whole matter and decided to call the
representatives of the Ministry of Commerce to know their viewpoints.

. 28 The Committee heard the representatives of the Ministry of
Commerce at their sitting held on 19 October, 1984.

2.7 During evidence, explaining the circumstances leading to the delay
in compilation of the accounts for the years 1979-80 and 1980-81 and
their auditing by the C&A.G., the Additional Secretary, Ministry of Com-
merce while 2dmitting the delay stated that the ‘Corporation did not have
anybody at the head of their Finance Department to ensure timely prepara-
tion of accounts. The initial delay in preparation of accounts of the year
1979-80 had resulied in delays of accounts for the subsequent yeass., Fur-
ther, the Statutory Auditors recommended by the Company Law Board
were from a small company who could spare only one Auditor who could
not compie:c the task as expeditiously as it could have been dome by a
bigger audit company. The witness, however, informed the Committee
that a Manager and Financial Manager had since been appomted in the
Figance Departmen: of the Corporation, to ensure that in future the ac-
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counts were properiy maintained, compiled, Audited and laid on the Table
of the House in time. The Auditors had also been instructed to furnish
quarterly 1€ports of the progress made and a computer department started
for cxpeuiting the work. e
2.8 Asked to state the positi Repb i

. s ¢ position of Annual Reﬂ)m and Audited Ac-
counis for 1982-83 and onwards, the witness informed that the Annwxl
Accounts fcr 1982-83 were pending with the Comptroller and Auditor
General of India and would be placed before:Parliament when received
from him. As regards the accounts for 1983-84, which has been pending
due to non-finalisation of accounts of the earlier years, it was likely to be
presented to Parliament during the Monsoon Session in 1985. The Minis-

try, however, hope to lay in time the Anntal Reports and Audited Accounts
for the year 1984-85.

2.9 On_ being vsked ubout the steps that had been taken for removal
of shortcomings in the Corporation as pointed out by the Auditors in the'r
Reports the witness stated that the Finance Department had been sreagthened
and nccessary instructions issued to the Management of the Corporations
and the Board of Directors 10 see thag all the shortcomings were removed

and Annual Rports and Audited Accounts laid on the Table of the House
within the stipulated period:

. 210 The Committee note with concern that there has been a consis-
tent delay in preseating (0 Parliament, the Anmual Report and Andited
Accounts of the Tea Trading Corporation from the year 1979-80 on-
wards., The delay initially has been on the part of the Corporation in the
preparstion of the Reports and Accounts. Subsequently 5 long time hos
"been taken in suditing of the Accounts. The Committee regret that this
matter bas not rectived adequate attention by the Corporation and Suggest
that a time bownd programme for the preparstion of the Aswaal Reports
and Accounts, their suditiug and laying on the Table of the Fouse should
be drawwrup to be strictly adhered to so as to avoid such delays in
future. The Committee would also like the Min'stry of Commerce to
keep a close watch in the matter to ensure timely presentation of the
Reports and Accounts te Parliament.



CHAPTER I

DELAY IN LAYING ANNUAL REPORTS OF THE KARNATAKA

DAIRY DEVELOPMENT CORPORATION LIMITED,

- BANGALORE

‘The Annual Report of the Karnataka Dairy Development Corporation
Limited, Banga'ore for the year ended 30 Junc, 1979 was laid on the
Table of Lok Sabha on 3 March, 1983 alongwith ‘Review’ and a statement
explaining reasons for delay.. In terms of recommendation coatained in
‘pavagraph 1.16 8f the 3¢¢ond Reépory (Féth Lok Sebha) of the Committee
on Papers 1ald on the Tale, the above Report involved a delay of nearly
e gears,

3.2 The statement cxplaining the reasons for delay in laying the Annual
Report 10r 1978-79 read as follows:

“As per the Coirferies Act, 1956, the Accounts for 1978-79 (i.e.
1-7-78 to 30-5-79) should hiave been adopted at the Annual
General Meeting on or before 31-12-1979. Company Law
Board’s permission was obtaitied to hold the meeting on or
Tefore 31-3-1980. The appointment of Statutory Auditors
by the Government of India for the year 1978-79 was delayed.
Appointment of Statutory Auditors was made by Governmeat
of indw On R-1-1980. Thereafter the Statutory Auditors sub-
Mifte their repory on 3-4-1981. Subsequently the Government

Auditors suggesttd certain minor modification. The sug-
gostiong were carried out and the Statutory Auditors again
sabimsitted their report on 10-11-1981. The comments of
the Comptrofler and Auditor General of India on the ac-
counts of the Corporation for tie vear 1978-79 was re-
odived on 7-12-1981. The Adjourned Annual General
Meelihg was tmid on 18-3-1982 ahd accounts for the
year 1976-79 were adopted.

R ntiy Be st=n from the sbove, that the reasons for not adopting the

Roount; wert beéyond the control of the Corporation.

i. Dste on which the - coounts were compiled by the Corpomadion: | , . 24-13-1980
ii. Buw.on which g S¢ tatéry Adiors were sppolsitcd: .+ 811980
il. Date bit which the+ céotints werk handed over to AnMeersforsudit: . s-1-1981
iv. Duate on which the accounts were : udited by the Stztutory Auditors: . 3-4-1981
v. DBute on hich W fcchunis werereferrcd o e C & A 6.: 28-4-1981

vi. Dnte o Whidh thie ot> ttitory » ullitors subikitted deblr revised feport: . 10-12.1981
1n



12

vii. Date on which the Annual Gcm-nlMeemg oftbe Corpontmapprovcd
the zccounts:

- . .

18-3-1982
viii. Date on waich the Aanual R.cpon Was mntcd gnd ovcd
the Annual General Mecting: PP' by 18-3-1982
ix. Date of preparation of Reportin Hindi: e+ <« . 79-1982

x.  Date of submission of this Report to the Ministry of Agriculture. 13-10-1982°*

3.3 On being enquired about the circumstances which led to a delay of
14 years after close of the ac-ounting year in compilation of the
Accounts for the year 1978-79, the Ministry of Agriculture stated as
under:
“The Karnatake Dairy Development Corporation (KDDC) was a-
corporated in 1974, Consequent to the incorporation, Govern-
ment dairies at Bangalore, Mysore and other Chilling Ceatres
in the project areas run by the Government of Kamnataka were
taken over by the Corporation. The accounts of these dairies
were maintaired not on commercial lines but on Government
Revenue System. These dairkes did not have qualified Ac-
countants who were conversant with commercial account-
ing. The account work was done by the Accounts Officer
deputed from the Accountant General's Office and State
Accounts Department. There was substantial delay in the
initial stages in compiling the accounts for the year start-
ing from 1975-76 and onwards.

The procedure for finalising the accounts & that unless the accounts
of the previous year-are adopted at the Annual General Meeting
(AGM), th2 opeaing balance for the next year will not be availa-
ble. Thus, th: dolay in finalising the accounts continued from
ycar to year mainly because of the initial delay explained above
and non-availebility of qualified Accountants in the Corporation
during the initial years. Subsequently the Corporation recruited
a few qualified Chartered Accountants to strengthen its accounts
wing. Th= accounts for the year 1977-78 was adopled at the
Annual General Mesting of the Corporation only on 25-3-1981,
Th: accounting work for the year 1978-79 could be taken
up only after adoption of the 1977-78 accountg by the Annual
General \lceting of the Corporation. Though ths accounts of
the Corporation were compiled on 24-12-1980 and handed
over to Stututory Auditors on 5-1-1980, the accounts were only
provisional in the absencs of opsning balance which was con-
firmsd only after the adoption of 1977-78 accounts i.c. on
25-2-1981. In view of the circumstances explained above the
Corporation could not compile and finalise the accounts on

time as per recommendation of the Committee.”
3.4 Aked to siate the reasons for takmg 7 months (from 28 April,
1981 to 7 December, 1981) by CZAG. in furnishing his comments on the

*a,
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accounts and whether this question of delay was taken up with C&A.G.,
the Ministry stated:

“The accounts cof th: Karnataka Dairy Developmen; Corporation
were sent to the Office of the Comptrolier and Auditor
General of India on 28-4-1981. The preliminary com-
ments on the accounts were received on 27-8-1981.
Based on these tomments, certain modificationd were
carried out in the accounts and the Statutory Auditors
gave their report on the modified accounts on 10-11-1981.
The final comments of the Comptroller and Auditor
General on the modified accounts were received on
7-12-1981.

The question of delay was not taken up as the preliminary com-
ments of the Comptroller and Auditor General were received
on 27-8-1981. In the interval between 27-8-1981 and
10-11-1981 cfforts were made by th: Corporafion to furnish
additional information and revise the accounts which ultimately
formzd the basis for the revised comments of C&A.G, received
on 7-12-1981.°

3.5 As repards the 1casons for holding the Annual General Meeting of
the Corporation on 18 March, 1982 instead of 31 ‘March, 1980 upto
which the permission for holding the meeting had been granted by the
Companv Law Board and whather it construed violation of the provisions
of the Campcnies Act, 1956 the Ministry explainsd the position as follows:

“The Apnual Accounts for the financial year 1978-79 of the
Kamataka Dairy Development Corporation was required to b
placed before thc Annual General Meeting om or before
31-12-1979 as per the provisions of the Companies Act, 1956.

In view of the anticipated delay. the permission of Com-
pany Law Board was obtained to hold the Annual Gene-
ral Meeting for the year 1978-79 upto 31-3-1980. The
Annual General Meeting was actually on 4-2-1980 but
was adjourned sine die in the absence of certified ac-
counts. Subsequently the accounts for 1978-79 were ready
in al] respects and after observing all the formalitigs the
same were adopted in the adiourned Annual General
Meeting reconvened on 18-3-1982. The provisions of the
Companies Act, 1956 have not beer violated since the
Annual Gencral Meeting for the year 1978-79 was duly held
on 4-2-1980 well before ths expiry of the extended time upto
31-3-1980 and the meeting was adjourned sine die in the
absence of centified accounts and convened again on 18-3-1982."



u

3.6 4 ing the posilion of ghe Anousl Repont for the yeass 197980
to 1981-8 the Mmlstry stated:

“The Htatwary Apditrs for she years 1979-80 and 1980-81 wers
appainted oo Yth Mgy, 1981,

The Audit of 1979-80 accounts by the Stagutory Aud tors is expected

tobccompmedandmeacootme;mﬁedbytlpendoflune,
1983,

This will e lollopcd by scrutiny by spe Anditars of Accountant
Genergl, Kasnatakp after swhich comments of the C&AG.
wanld -be reccived.  Thespefter the Auditad Ascounts with the
C&A.G.'s comniats thereon would be plaged at the adjourned

Annual General Meeting for adoption.

The Accoypls for the year 1990-81 wete compiled in May, 1982.
The uccqupis dor she ypar $98]82 asc under compilation and
ate cxpeoted 10 he camploted shostly. Statutory Auditors fort
the yopr 1981-82 aze yet to he appointed.”

3.7’1‘& position in regard to laying of Annual Reports of other
Dairy Development Corporations in which Central Government have
squity participation were gs follows:—

—-—

B Agnu-) Dage of Deluy
¢ Reports h)gg

(1) R jasthan State Dairy Development Cor-
' porftod . . .

1978- 8-3-198e months
m& (3 ;hwlm “

)} Wn&dah smmp,m

i T N
1983-fs
(p !Wﬂﬁnw -« 1980 75190 4§ months

38 hplainhg tbe podﬁon about thc Annual Reports of the
Madhya Pradesh State Dairy Development €erporation and Rajas-
than State Dairy Development Corporation for the years from
1979-80 to 1981-82, the Ministry of Agﬁculture stated:

| Madbya Pradesh Stete Dairy Depelopmens Carporation

‘For 197980, pudit by the Statytgry Auditors is complete and
supplementyry audit by the Accountgat General has been
started
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For' 1980:31 also, audit by Statutory Auditors has been started
aftf is expertéd fo be completed’soon.

For the year 1081-88, sit by the Statutory” Auditord is to be
undertalcen.”

Rajasthan Dairy Development Corporation Limited.

“Régurding 1979-80, audit by the Stitutory Auditors is-aiready
of. ATtef completion of the same, audit by the Accoun
tarit' Gefieral Will bave t6 be takeh up.

Regerding 19680-81 and- 1881-33, appointement of Stututory Audi-
tors his bémn takehr up by the Da'ry Corporation.

The Ministry has been periodically reminding the Corpora-
tions and the matter has also been taken up by Secretary,
Additional Secretary and Joint Secretary with the State
Chief Sectetaries for early finalisation of accounts and
audited reports.”

39. The contributions made by the Central Government and the

coneerand- State: Governments- towards paid-up capital: of Diiry Cor-
porations as on 1-7-1983 are:indicated- bélow:

Biuity 82’ re

O3 _ — -

R in I kR Perdent ge

(i) Kermstals- Siaft Deiry -Desdeplmmt-Gorporatiin
Governmbntof India .
Government of K sk

(iiy Aajathon St Deiry Dewviopieait Corporatiod.

8500  s6.4s
27.00 43.53"

Government of Indix 2,71.00 945

Gwvernment of Raj sthin 15.69 548

(i) Madips Pradesh Siats Deiry Deidioponnt Corporiion
Goverament of India 2.90 80.95

Gowcrnment of Madhya Pradesh 11.90 78.91

3.10. At their sitting held on 18 July, 1984, the Committe¢ on
Papets laid on the Table considered the reasons given by the Minis-

-
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try and decided that the represenﬁtives of the Ministry of Agricul-
ture might be called to appear before them to explain the delays.

- 3.11. At the sitting of the Committee held on 12 September, 1984,
th: _epresentatives of the Ministry of Agriculture appeared before
the Committee to give oral evidence on the subject.

3.12. When asked to explain the responsibility of the Ministry of
Agriculture in getting the Annual Reports and Audited Accounts
of the Karnataka Dairy Development Corporation Limited, Banga-
lore and place thém before Parliament, the "Additional Secretary,
Ministry of Agriculture stated that the Karnataka Dairy Develop-
ment Corporation functioned at the State level and the Central Gov-
ernment, in spite of their holding equity participation in it, did not
have any administrative control over the functioning of the Corpo-
ration. The equity participation was in the nature of giving finan-
cial assistance as a developmental measure whereas al] issueg relat-
ing to maintenance of accounts, management etc. were areas under
the jurisdiction of the State Government. Despite the fact that the
Corporation received grant from the Centre, the Corporation was
basically answerable to the State Government. Regarding the ex-
tent of control exercised by the Ministry, the witness informed that
their Directors who were represented on the Board of the Corpo-
.ratjon, drew the attention of the management to the unsatisfactory
/situation in regard to compliance with the stautory requirements of
‘placing the Annual Reports and Accounts of the Corporation before
Parliament. The Ministry had also drawn the attention of the State
Government periodica'ly at the level of Chief Minister, Chief Secre-
tary, etc. drawing their attention to the unsatisfactory situation.

3.13. Regarding the steps taken for clearance of backlog of ac-
counts of the previous years, the Managing Director of the Karna-
taka Dairy Development Corporation informed the Committee that
the Corporation had drawn a time schedule whereby the auditing
of the accounts had to be got completed and reports sabmitted to
the Government as indicated under:

1909-81 . By g1 J nury, 1983
198189 . . . By 90 June, 198g
1g82-83 . . By g0 Scptembrr, 1985
198984 . . . By 30 Scptember, 1985

3.14 The Committee were also informed that the Corporation
had begonie a cooperative Federation with effect from May, 1984
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and as such the accounting system of.the Corporation would under-
go a change.

3.15. When asked whether the Annual Report and Accounts of
the Corporation had been examined by the State Legislature, the
Managing Director informed that the Annual Reports for the ear-
lier years had been placed before the State Legislatures but had not
been examined by any of its Committees,

3.16. The Ministry of Agriculture informed the Committee that
the Central Government appointed three Directors on the Board
of Directors of Karnataka Dairy Development Corporation, and two
Directors each on the Board of Directors of Madhya Pradesh State
Dairy Development Corporation, Limited, Bhopal and Rajasthan
State Dairy Development Corporation Limited, Jaipur. The Minis-
try also informed that at the meeting of the Board of Directors of
Madhya Pradesh State Dairy Development Corporation Limited held
on 21 May, 1984 the Director from the Centre had brought to the
notice of the Board the requirement of placing the Annual Reports
before Parliament, which was being delayed due to non-finalisation
of accounts. Accordingly, the Board decided to review the audit
position in every Board Meeting. In addition the question of timely
submission of the Annual Reports was discussed in the Review
meetings of the Corporations held from time to time. In the meet-
ings held in June, 1983, February, 1984 and August, 1984, the Corpo-
rations were asked to draw specific tigne schedule for submission of
Annual Reports.

3.17. As regards time schedule in respect of each of the three
Corporations for clearing the backlog of the Annual Reports, the
Ministry furnished the following information: —

() Kernatks Daymcm,m

Ye: r of accounts Schedule for completing suditznd pl. cing b fore p. rli. -
ment.

198081 ., . - . 8t J.nu 1y, 198s

198182 . . . . 3n, June, 1985

198223 . .* 30 Septrmber, 1983

198s-8¢. . . . . . 8t Drecmber, 1985
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() Madkys Prcdesk State Dairy Develepingpt Corporation, Bhopal

1979-80. . Report sent to the Minist'y und cxpceted w be pl ced
before, Ptk meny, ir the cpapiug Seaeiap-

1g8o-81 a%mmm comm-au EC. AG.
reges i wg w1y, to, URERR
India by Octobcr, 1984. Grer

gi-8a . A ldll by SA [y Anlu.;,u 1 oL o'

&v ma 3 lnmr;, 198“5li
19f.2+ 83} . . . Tbheg Gumspmeas of Iadie
198384 m, ] dbrjqpe, 1905 regeatively..

() Rajestiqn Stan. Doiy Deplgpmgpt Cothuasion, Teigy-
Tim¢ Schedule nog reccived, from the Corppgatiun,

The Ministry further stated that the above mentioned time sche«
dule was subject to the Statutory Auditors being appointed in time
and their completing the audit within one to two months of their
getting the accounts of the Corporation. The Corporation did not
have any control either over the Statutory Auditors or over the
Government Auditors.

$81 The Karngtakp Dairy Development Corparatign, the Rains:
thay, Staje. Dalry. Develppment Corporatign. and. the. Madhya, Pra-
desh_State Dairy. Deyelopment  Corparation were, incosporafed. un-
der the Companies Act, 1956 in. 1974 and. 1975, with the eqpity par-
ticipation of the Government of India ‘n them to the extent -of. 54,45
per cent., 84.54 per cent and 20.25 per cent respectively. The Gov-
emmment of India is represenied by its three.diveciors.on the Bpard
of Directors of the Karnataka Corparation and:two Dirseless, esoh
on the Madhya Pradesh. and Rajasthan Carporations. Alshough. thava
is substantial financial involvement of the Government of India
and also its participation in the management of the affairs of these
Corporations, it_hag been possible 0, far only to have their annual
report and audit accounts for the year 1978-79 laid on the Table
of Lok Sabha and that too much after the stipulated period. The
laying of the decuments. for. subsequent years is still in filyid-stage
The delay is obviously inordinate and inhibits total lack of obli-
gation to the Parliament by the concerned authorities both in the
Corporations as well as in the Minisiry. The Commitiee take a
serious view of tite lapse and would recommend that immediate
remedial steps be taken by the Government and the Corponatinns
inter alia by drawing up a timpe bound programme for the laying
of outstanding annual reports and audited accounts with the state-
ment explaining the reasons fer delay and by devising a suitable
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mechanism to ensure that such delays do not recur in future. The
Committee need hardly add that the steps to be devised should
take into consideration advance planning about the availability
of qualified accountants for the preparation of accounts and such
othex prablems. and enlisting the ceepemtion: of all agencies inwolv
ed including the State Gevermments.



CHAPTER IV

DELAY IN LAYING TWENTY-FIRST REPORT BY THE DEPUTY
COMMISSIONER FOR LINGUISTIC MINORITIES IN INDIA FOR
THE PERIOD JULY, 1880 TO JUNE, 1981

The Twenty-first Report of the Deputy Commissioner for Lin-
guistic Minorities in India for the period July, 1980 to June, 1981
was laid on the Table of Lok Sabha on 16 November, 1983 along
with a statement explaining the reasons for delay. In terms of the
recommendation of the Committee on Papers Laid on the Table,
made in paragraph 1.17 of their First Report (Fifth Lok Sabha), the
Report was required to be laid on the Table within ¢ months of the
close of the accounting year i.e. by 31 December, 1931. The period
of delay involved in the instant case comes to 224 months.

4.2. In the statement laid on the Table on 16 November, 1983, the
reasdns for delay in laying the Twenty-first Report for the period
July, 1980 to June, 1981 had been explained as under.

“The post of Special Officer for Linguistic Minorities in
terms of Article 350B of the Constitution (Commissioner
for Linguistic Minorities) has remained vacant sirce May,
1977 and, therefore, there is no Report to be laid on the
Table of the Housc in terms f Artigle 350F.%2 of the
Constitution.

Ihe Deputy Commissioner fo- Linguistic Mino:itics has sub-
mitted the Repoit to the Goveinment in January, 1932
which is being laid on the Table of the House nuw The
delay has been occasioned by translation injo Hindi and
1ining of the: Repuat™

1.1, On being enquircd ahout the r-asons for remuiniyg vacunt
the post of Special Officer for Linguistic Minorities in India remain-
ing vacant since May, 1977, the Ministry of Home Affairs informed
as under:

“The post of Special Officer (which has been designated as
Commissioner for Linguistic Minorities) had fallen vacant
in May, 1977 with the resignation of Smt. Neera Dogra.
The then Director General (Backward Classes, Welfare)
in the Ministry of Home Affairs looked after the duties
and responsibilities of the post of Special Officer in addi-
tion to his own duties till his superannuation on 3lst

20
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March, 1980. Since then the Deputy Commissioner for
Linguistic Minorities has been looking after the duties
and responsibilities of the post of Special Officer. In the
meanwhile, by a resolution dated 12th January, 1978, the
Government had set up a Minorities Commission to safe-
guard the interests of minorities whether based on lan-
guage or religion.

The matter regarding making a substantive appointment to
the post of Special Officer for Linguistic Minorities has
been under consideration of the Government. It may be
difficult to indicate a precise time for the purpose.

Since the post of Special Officer for Linguistic Minorities in
terms of Article 350B of the Constitution has been vacant
since May, 1977, there is, therefore, no report to be laid
on the Table of the House in terms of Article 350B of the
Constitution. The Deputy Commissioner for Linguistic
Minorities has since been submitting his reports. .= These

. reports are being laid in Parliament in view of the Public
importance of the matter.”

4.4 When asked to indicate the dates when (a) the English ver-
sion of the Report was ready; (b) the English version of the Report
was sent for translation into Hindi; (c) the Report was finally trans-
lated into Hindi; and (d) the Report was received in the Ministry of
Home Aflairs for laying on the Table of the House, the Ministry ex-
plained as under:

‘The English version of the Report of the Deputy Commission-
er for the period July, 1980 to June, 1981 became avail-
able on 20th January, 1982. English version was sent for
Hindi translation on 25th Jaguary, 1982. The final Hindi
translation of the report was received on 28th July, 1982
The final printed copies of the English version of the
Report for being laid in Parliament were received in the
Ministry on 26th August, 1982.

45. Regarding the dates when the earlier 20 Reports were laid
on the Table of the Lok Sabha, the Ministry informed as under:

“The earlier 20 reports of the Special Officer relate to the
period 30 July, 1957 to 30 June, 1980. Due to lapse of time
of nearly three decades, it may net be possible to indicate
the exact dates for laying of all the reports in Parliament.
However, the 18th, 19th and 20th Reports for the periods
1st July, 1975 to 30 June, 1978, 1st July, 1976 to 30th June,
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197¢ amd 1st July, 1978 to. 30 June, 1980 reapechvely sub-
mitted by the Deputy Commissioner for Linguistic Mino-
ritfes were: received in this Ministry in August, 1978,
December, 1978 and December, 1980. The 18¢h and 19th
Reports were laid in Parliament on 11th- August, 1980 and
the 20th Report on 5th November, 1982."

4.6. As regards the steps taken by the Ministry to ensure laying
of the Reports in time in future, the Ministry stated:

“The deley in placing the reports in Parliament was occa-
sioned on: aceoumt of their prhrting. It is; however, the
endeavour of the Government to process the reperts of
the Commissioner for Linguistio Minorities with utmost
expedition and-to place the same in Parliament as early
as possible.”

- At their sitting held on 12 July, 1884, the Committee consi-

the matter in detail and decided that the representatives of
the Ministry of Home Affairs might be called to place their view-
point before the Committee. Accordingly, the represefitatives of that
Ministry appeared before the- Committee: on 13 Sepiember, 1884 to
tendsr ewidence on the subject.

44: During evidence when ashed to ewxplain the: circumnstesves
leadizp to the: deley- of 224 mwashs in laytxgy tis Twentyfiost
Report by the Deputy Commissioner for Linguistte- Mineritius: in
India, the Additional Secretary, Ministry of Home Affairs stated as
under: —

“THe mamuscript copy or rather the' first typed copy of the
Deputy Commissidirer was™ recetved” in” the' Ministry in
January, 1981, about six months after the period was over
because of the time taken for Hihdi transtatton and print-
ing ‘and we were able to place it before: the Parliament
only in November, 1983 witich is onty one year 11 months
plter the-date-it was.received in the Ministry. The-delay
is mainly on account of two time-lags. The first time-lag
“ of about six months was taken in Hindi translation and

t + the seeond: timeslag of about one year for: printing. As

0+ we: haitexpinined:in. our reply to the Lok Sabha Secre-
“nr  tariat,; we-are-taking action:to 'reduce this time-lag.
~gi t.
1~c As.for the-first-timedag, namety Hindi-translation; it is some-
+ .. ¢ whatiin our comtrel.in the sense we-can take action to ex-

pedite it.
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But the fime-lag taken in prisvting is not entirely within the
-conirol of the Ministry beeause we haate 4o go 40 the press
o print it end they have work load with them of various
Government offises I various parts of ‘the country. How-
ever, we will take up with the Ministry of Works and
Housing.”

49. On being asked about the present pasition of the Twenty-se-
cond and Twenty-third Reports by the Daputy Compmissioner for
Linguistic Mingrities in India and the exact time when those could
be placed on the Table of the House, the witness informed the Com-
mittee that a proof in respect of Twenty-second Report had been re-
ceived by the Ministry and was being examined. The Government
Press would be approached to expedite printing of the report withi
the next few months. There would, therefore, be no further delay
in its being laid on the Table of the House. As far as the Twenty-
third Report was concerned, the report had been translated into
Hindi and was being sent for final printing. The Government presses
would be impressed upon to expedite final printing of that
Report alsc so that the printed copies are available in the Ministry
for being laid before Parliament.

410. On the matter being pointed out that the Deputy Commis-
sioner for Linguistic Minorities had submifted the Twenty-first Re-
port to the Ministry of Home Affairs in January, 1984, whereatter
the Ministry took about 214 months in laying the Report on the
Table of the House and the delay was stated to have occurred at
the slages of translation and printing of the Report, the witness
stated that necessary steps had been contemplated by the Ministry
to eut short the delay. THE witness indicated fhbe following steps
being taken by the Ministry:—

“The regular Commissions like the Minorities Commission or
the Comnmission for Ljnguistic Minorities or the Commis-
sion for the welfare of the Scheduled Castes and Sche-
duled Tribes have their own translation staff. These orga-
nisations get their reports translated through their own
translators, not by the translators in the Home Ministry
Since Members are anxious that there should not be this
kind of delay in future, we can contemplate two kinds of
steps.

If there is a sudden accumuylation of work for the translation
staff in this Commiss‘on, we will assist the Commis-
sioner’s office by putting our translators or the translators

of the Official Language Department or even by getting
the services of translators from outside so that the work
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is distributed and the Report whizh runs to 300 or 400
pages does not get stuck up with one or two translators.
That help, we can give. The other thing is to see that
these Commissioners’ offices themselves organize the work
in such a way that they do not start with the preparation
of the Report after the period is over. If you have a look
at the Commissioner’s Report, you will find that there
are many Annexures in which they refer to action taken
on the individual petitions received. All these need not
really wait for the period to be over. They could pre-
pare the chapters as the year progresses and give them
over for translation so that it does not happen that all

the Chapters and Annexures are given only at the final
stage.”

4.11. The witness was then informed by the Committee that the
Constituent Assembly had been deeply concerned on the issue of
Lingu’stic minorities and the numerous problems likely to figure in
theiri future schemes about their cultural rights and other grievances
in the sphere of education etc. By virtue of Article 350B(1) and
(2) of the Constitution, the Government of India (under the alloca-
tion of business, the Home Ministry) was charged w'th the duty of
informing Parliameént in the above matter. Taking into account the
lack of initiative in the finalisaton of their reports, the Committee
observed that due importance was not being given to the constitu-
tional office of the Linguistic Minorit'es in India. Referring to this
observation of the Committee, the witness stated as under:—

“This is a Constitutional office. The post of Commissioner for
the Lingu‘stic Minorities was held from 19567 to 1977 by
successive persons, and it has remained vacant since May,
1077 when the last incumbent’s term was over. Since
then the question of filling up the office has remained
under the consideration of the Government. Initially
when the Minorit'es Commission was sought to be set up
in 1977, it was decided by the then Government that this
post need not be filled up because they were having other
plans and the Minorities Commission was set up charged
with the duty of safeguarding the interests of Linguistic
Minorities also and not only the interests of the religious
m'norlties. The Minorities Commission when it was set
up initially, was only an administrative body. but atten-
tion was paid to the question whether it should be given
a statutory status or Constitutional status and a Bill was
brought forward where the Minorities Commission was
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given the responsibility of safeguarding the interests of
the Linguistic Minorities also. But later on the Bill lapsed
because of the change of Government. Now we have the
Minorities Commission whose respons’bility also extends
to the Linguistic sphere.”

412. On being asked whether the recommendation of the Com-
mittee on Papers laid on the Table, made in the year 1976 in their
First Report (Fifth Lok Sabha) for placing the Reports on the Table
of the House within 6 nfonths of the close of the year had been
communicated to the-Deputy Commissioner 6f Linguistic Minorities,
the witness informed that the recommendation had béen communi-
cated to the Secretary, M'norities Commission in Decemiber, 1882
since the Deputy -Commissionér’s office functioned under the admi-
nistrative control of the Minoritieg Commission.

4.13. In reply to another question. whether any time limit had
been laid down for the Deputy Commissioner for Linguistic Minoxi-
ties in India to submit the Report to the President of.India, the
witness replied in the negative. In view of the fact that (a) the
provisions of the Article 350(1) and (2). were not being complied
with by the Ministry because of the appointment of a junior officer
of the rank of Deputy Commissioner for Linguistic Minorit'es in
India; and (b) no officer was appointed to head the Commission as
per constitutional requirement fog, the last 7 years, especially when
it involved constitutional guarantee and safeguards to linguistic
minorities in the country. The Committee, therefore, decided that
the Secretary, Ministry of Home Affairs might appear before the
Committee at the next thing and apprise them of the deve!opments
in this regards

The Secretary, Min istry of Home Affairs appeared before the Com-
mittee on 19 October, 1984 to tender evidence in the matter.

4.14. Dur'ng evidence when asked to explain in the reasons why
the Ministry could not adhere to the t‘me-limit of six months after
close of the accounting year for laying the Twenty-first Report by
the Deputy Commissioner for Linguistic Minorities in India, the
Se-retary, Ministry of Home Affairg informed that the Reports of the
Commission were voluminous and involved 6 to 8 months for trans-
lation and printing. The witness, however, informed the Committee
that in order to min‘mize the time taken in Hindi translation, the
Deputy Commissioner for Linguistic Minorities has been advised
that in future instead of completing the full Report and then taking
up its translat‘on the report should henceforth be translated chap-
ter-wise simultaneously. The Deputy Commissioner has also been
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advised to make independent arrengements for tremsletion of the
reports instead of depending on the Ministry fer the mame. With
Tegard to the printing of the Reports, the witness empressed his
inabilfty to cut down the time consumed in printing 4he Reports as
the Governnrent of India Prese waere the reports were printed
remained over-burdened with the work of other Ministries and
Departments. On a suggestion made by the Committee, the witness
agreed to lay, in future, 'the cyclostyled copies of the Reports on
the Table of the Houwe.

-

4.15. The Committee regret to observe that despite ¢heir clewr
guidelines for laying the reports within six menths after close of the
accounting year, the 18th to 2ist Reports of the Deputy Comminsiomer
for Linguistic Minor'ties in India for the years from 1875 to 1081
were not laid on the Table within the stipulated peried. The delny
occurred mainly at the stages of translation and printing. While ap-
precinting the steps tuken by the Min'stry to cut shert the delay in
tranviution, the Committee would fike to suggest that with regard to
printing of reports, which according to the witness was always held
up st the Government of India Press, the matter may be taken wp by
the Ministry of Mome Affairs at a higher level w'th the Ministry of
‘Works and Housing in order to get them printed un a priority hasis.
However, in order to ensure timely presentstion of the Reports to
the House, the Ministry of Homes Affairs might lay the'r cyclostyied
copies (English and Hindi versions). on the Table of e Howse while

printed copies muy be circtulnted to Members ister when received
from the Press.



CHAPTER V

DELAY IN LAYING ANNUAL REPORT AND AUDITED
ACCOUNTS OF THE INDIAN ROAD CONSTRUCTION COR-
PORATION LIMITED FOR THE YEAR 1982-83
* The Annual Report and Audited Accounts ef the Indian Road
Construction Corporation Limited for the year 1982-83 were laid
on the Table of Lok Sabha on 5 April, 1984 alongwith ‘Review’ of

the Government on the working of the Corporation.

5.2 In terms of the recommendation of the Committee on Papers
laid on the Table made in paragraph 3.5 of their First Report (Fifth
Lok Sabha) these papers were required to be laid on the Table
within 9 months of the close of the accounting year, i.e. by 31st De-
cember, 1983. The period of delay involved in laying the Annual
Report and Audited Accounts for 1982-83, therefore, came to about
three months. But the Ministry of Shipping and Transport did not
lay the statement showing the reasons for delay in laying the said
documents on the Table of the House.

5.3 On a request made to the Ministry to state the reasons for the
above delay, the Committee were informed that although the
accounts of the Corporation had been finalised in October, 1983, the
time involved in auditing the accounts, their approval at the Annual
General Meeting and translation and printing thereof had necessi-
ated its presentation to the House only in April, 1984  The
accounts of the Corporation could have been finalised earlier but
for the fact that some of their projects operating in Libya and Iraq
had been spread out in far off places which made it difficult to
complete the accounts. The Ministry have, however, advised the
Corporation to avoid such a situation in future and to have the
accounts finalised with the utmost expedition.

5.4. The matter was considered by the Committee at their sitting
held on 17 November, 1984.

5.5. The Committee note that the Corporation have taken more
than 6 months in compiling the accounts and making them available
for Audit whereas the Committee in their First Report (Fifth Lok
Sebha) had recommended that the accounts should be available for
Audit within 3 months of their finalisation.
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The Committee would suggest that suitable steps be taken by the
Ind‘an Road Construction Corporation Limited to finalise their Annual
Reports and Accounts well in advance in order that they could be
1aid on the Table of the House by the stipulated period.



- CHAPTER V1

DELAY IN LAYING OF THE ANNUAL REPORTS AND AUDITED
ACCOUNTS OF THE CENTRAL REVENUES SPORTS BOARD
FOR THE YEARS 1979-80 AND 1980-31

The Annual Reports and Audited Accounts of the Central Reve-
nue Sports for the years 1979-80 and 1980-81 were laid on the Table
of Lok Sabha on 27 April. 1984, along with a statement showing
reasons for delay and ‘Review’. In terms of the recommendation
of the Committee on Papers laid on the Table made in paragraph 3.5
of their First Report (Fifth Lok Sabha) presented to Lok Sabha
on 8-3-1976, papers relating to tho period 1979-80 and 1880-81 ought
to have been laid on the Table by 31-12-1980 and 3'-12-1981, res-
pectively, ie. within 9 months of the close of the accounting years
and hence the period of delay involved in these cases were of about
40 months and 28 months, respectively.

62 In the statement explaining the reasons for delay, the Minis-
try of Finance had stated as ‘under:

“The Annual Report and the Audited Accounts could not be
laid by the due date owing to their late receiptin the De-
partment from the Central Revenues Sports Board and
certain other administrative reasons beyond control.”

6.3 From the clarification rece’ved from the Ministry of Finanre
(Department of Revenue) relating to the time involved at various
stages of the processing and adoption of the Annual Reports and
Accounts of the Central Revenues Sports Board for the years 1978-
?0 onwards. the Committee observed as follows:—

(i) The Audit for the vear 1979-80 commenced on 7 July,
1981 and was completed on 18 July, 198! i.e. after about
11 days whereas the Audit for the year 1980-81 which
commenced on 16 July. 1982 was completed on 16 April,
1983 i.e. after about 9 months.

(ii) An exceptionally long time of one year was taken by the
Central Revenues Sports Board at various levels for ap-
proving the Report for the year 1978-80. %

(iii) The Annual Reports and Audited Accounts of the Board
for the years 1981-82 and 1982-83 was provosed to be laid
on the Table by 31 Deceruber. 1984 i.e. after a delay of 24
months and 12 months respectively.



6.4 The matter was considered by the Committee at their sitting
held on 17 November, 1984.

6.5 The Committee are distressed to note the persistent delay in
the laying of the Annual Reports and Accounts of the Central Reve-
nues Sports Board and hope that suitable remedial steps would be
taken, including adoption of a time bound programme, in order to
cnsure timely presentation of these documents before Parliament,
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The Committee feel distressed to note that
the Annual Reports and Audited Accounts of the
Central Council for Research in Ayurveda and
Siddha for the years from 19798-80, 1980-81 and
1981-82 were not laid on the Table of Lok Sabha
within the time limit prescribed by the Committee
in their First Report (Fifth Lok Sabha). The delay
of more than one year in each case is obviously
inordinate. The Annual Report and Audited
Accounts for the year 1982-83 -which ought to
have been laid before 31 December, 1983 are yet
to be laid. While the Council was established in
July, 1979, the Administrative Ministry of Health
and Family Welfare took about six months mere-
ly to inform the Council about the requirement of
their Annual Report and Audited Accounts to be
laid on the Table of Lok Sabha.

From the information furnished to the Com-
mittee, it is apparent that the delay in laying the
said documents is owing to long time taken at
various stages, namely, receipt of information
from different agencies, preparation of Report
& Accounts, approval by the Governing Body,
audit, Hindi translation, and finallv printing.
The. Committee suggest that the Ministrv should
impress upon the Council to take suitable steps
to identify the stages where an unusually long
time is taken and fix a time schedule keeping in
view the target date for their laying. The Com-
mittee need hardly add that the very purposa of
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laying these documents is forfeited if this is
not done in time. The Committee hope that such
delay would not recur in future.

The Committee find that the ‘Review’ by
the Government on the working of the Council
was not laid on the Table along with Annual
Report and Audited Accounts for the year 1979-
80. The Committee do not accept the stand
taken by the Ministry that the laying of Review
was not necessary as the Minister of Health and
Family Welfare happens to bde the ex officio
President of the Governing Body of the Council
and would reiterate their earlier recommenda-
tions that a Review by the Government should
invariably be laid even when the Government
have no comments on the Report and the Ac-
counts.

The Committee note with concern that there
has been a consistent delay in presenting to Par-
liament, the Annual Report and Audited Accounts
of the Tea Trading Corporation from the year
1979-80 onwards. The delay initially has been
on the part of the Corporation in the preparation
of the Reports and Accounts. Subscquently a
long 4ime has been takem in auditing of the
Accounts. The Committee regret that this mat-
ter has not received adequate attention by the
Corporation and suggest that a time bound pro-
gramme for the preparation of the Annual Re-
ports and Accounts. theijr auditing and laying on
the Table of the House should be drawn up to
be strictly adhered to so as to avoid such delays
in future. The Committee would also like the
Ministry of Commerce to keep a close watch in
the matter to ensure timely oresentation of the
Reports and Accounts to Parliament.

The Karnataka Dairy Development Corpo-
ration, the Rajasthan State Dairv Development
Corporation ang the Madhva Pradesh State
Dairy Development Corporahon were incorpo-
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rated under the Companies Act, 1956 in 1974 and
1875, with the equity participation of the Gov-
ernment of India in them to the extent of 56.45
per cent., 94.5 per cent and 20.25 per cent res-
pectively. The Government of India is repre-
sented by its three directors on the Board of
Directors of the Karnataka Corporation and two
Directors each on the Madhya Pradesh and
Rajasthan Corporations. Although there is sub-
stantial financial involvement of the Government
of India and also its participation in the manage-
ment of the affairs of these Corporations, it has
been possible so far only to have their annual
report and audit accounts for the year 1978-79
laid on the Table of the Lok Sabha and that too
much after the stipulated period. The laying of the
documents for subsequent years is still in fluid
stage. The delay is obviously inordinate and
inhibits total lack of obligation to the Parlia-
ment by the concerned authorities both in the
Corporations as well as in the Ministry. The
Committee take a serious view of the lapse and
would recommend that immediate remedial
steps be taken by the Government and the Cor-
porations inter alia by drawing up a time bound
programme for the laying of outstanding annual
reports and audited accounts with the statement
explaining the reasons for delay and by devis-
ing a suitable mechanism to ensure that such
delays do not recur in future. The Committee
need hardly add that the steps to be devised
should take into consideration advance planning
about the availability of qualified accountants
for the preparation of accounts and such other
problems and enlisting the cooperation of all
agencies invalved including the State Govern-
ments.

The Committee regret to observe that des-
pite their clear guidelines for laying the reports
within six months after close of the accounting
year, the 18th to 21st. Repom of the Deputy
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Commlssmner for Linguistic Minorities in India
for the years from 1975 to 1981 were not laid on
the Table within the stipulated period. The
delay occurred mainly at the stages of transla-
tion and printing. While appreciating the steps
taken by the Ministry to cut short the delay in
translation, the Committee would like to suggest
that with regard to printing of reports, which
according to the witness was always held up at
the Government of India PresS, the matter may
be taken up by the Ministry of Home Affairs at
a higher level with the Ministry of Works and
Housing in order to get them printed on a prio-
rity basis. However, in order to ensure timely
presentation of the Reports to the House, the
Ministry of Home Affairs might lay their cyclo-
styled copies’ (English and Hindi versions) on
the Table of the House while printed copies may
be circulated to Members later when received
from the Press.

The Comml’ttee note that the Corporation
have taken more than 6 months in compiling the

~ accounts’ ‘and’ makmg ‘them available for Audit

whereas the  Commitfee in their First Report
(Fifth Lok Sabha) had recommended that the

. accounts should be available for Audit within 3
months of their ﬁnaﬁlsatlon The Committee

would suggest that su\_t_able steps be taken by the
Indian Road Construction Corporation Limited
to finalise their Annual Reports and Accounts
well in ‘advance i order that they could be laid
on the Table of the House by the stipulated
period. _

The Committee are distressed to note the
persistent delay in the laying of the Annual Re-
ports and Accounts of the Central Revenues
Sports Board and hope that suitable remedial
steps would be taken, including adoption of a
time bound programrje, in order to ensure

timely presentation of these documents before
Parliament.
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